HARYANA VIDHAN SABHA

LIST OF BUSINESS FOR THE MEETING OF THE HARYANA VIDHAN SABHA TO BE HELD
IN THE HALL OF THE HARYANA VIDHAN SABHA, VIDHAN BHAWAN, CHANDIGARH, ON
WEDNESDAY, THE 2™ MARCH, 2022 IMMEDIATELY HALF AN HOUR AFTER
CONCLUSION OF THE GOVERNOR’S ADDRESS.

L LAYING OF A COPY OF THE GOVERNOR’S ADDRESS.

The Speaker to report to the House tﬁat the Governor was pleaéed to address the Haryana

Legislative Assembly on the 2" March, 2022 at 02.00‘P.M. and to lay on the Table a copy of the
Governor’s Address.

L OBITUARY REFERENCES.

A MINISTER to make reference to the deaths of the‘late:-

I. Bharat Ratna, Nightingale of India Lata Mangeshkar.
2. Freedom Fighters of Haryana.

3. Martyrs of Haryana.

4, Others.

HI.  FIRST REPORT OF THE BUSINESS ADVISORY COMMITTEE,

(i) THE SPEAKER

(ii) A MEMBER OF

to report the time table fixed by the Business Advisory
Committee in regard to various business,

to move that this House agrees with the recommendations

THE COMMITTEE contained in the First Report of the Business Advisory

Committee.

IV, PAPERS TO BE LAID/RE-LAID ON THE TABLE OF THE HOUSE.

[—y

A MINISTER
2. A MINISTER
3. A MINISTER
4. | A MINISTER
5. A MINISTER
6. A MINISTER
7. A MINISTER
8. A MINISTER

9. A MINISTER

to re-lay on the Table the Excise and Taxation Department Notification
No.11/GST-2, dated the 2t March, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.12/GST-2, dated the 12" March, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxation Department Notification
No.13/GST-2, dated the 31% March, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxation Department Notification
No.14/GST-2, dated the 31% March, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.15/GST-2, dated the 31 March, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxation Department Notification
No.16/GST-2, dated the 31% March, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.17/GST-2, dated the 31% March, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.18/GST-2, dated the 31% March, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.19/GST-2, dated the 31 March, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
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to re-lay on the Table the Excise and Taxation Department Notification
No.20/GST-2, dated the 31% March, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.21/GST-2, dated the 31 March, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No0.22/GST-2, dated the 31% March, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
fo re-lay on the Table the Excise and Taxation Department Notification
No.23/GST-2, dated the 31* March, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.24/GST-2, dated the 31% March, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.25/GST-2, dated the 31% March, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.35/GST-2, dated the 16" April, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,
to re-lay on the Table the Excise and Taxation Department Notification
No.36/GST-2, dated the 16™ April, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,
to re-lay on the Table the Excise and Taxation Department Notification
No0.37/GST-2, dated the 16™ April, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No0.38/GST-2, dated the 16 April, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,
to re-lay on the Table the Excise and Taxation Department Notification
No0.39/GST-2, dated the 16™ April, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.40/GST-2, dated the 16" April, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017. '
to re-lay on the Table the Excise and Taxation Department Notification
No.41/GST-2, dated the 29™ April, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.43/GST-2, dated the 07" May, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.44/GST-2, dated the 21 May, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.45/GST-2, dated the 21% May, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to reslay on the Table the Excise and Taxation Department Notification
No.46/GST-2, dated the 27% May, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,
to re-lay on the Table the Excise and Taxation Department Notification
No.47/GST-2, dated the 27% May, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,
to re-lay on the Table the Excise and Taxation Department Notification
No.48/GST-2, dated the 27 May, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.49/GST-2, dated the 27" May, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017. .
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to re-lay on the Table the Excise and Taxation Department Notification
No.50/GST-2, dated the 23" June, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxation Department Notification
No.51/GST-2, dated the 30™ June, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.52/GST-2, dated the 30™ June, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Departinent Notification
No0.53/GST-2, dated the 30% June, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.54/GST-2, dated the 6™ July, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the ELxcise and Taxation Department Notification
No0.55/GST-2, dated the 6 July, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.56/GST-2, dated the 21% July, 2020, as required under section 166 of the
Harvana Goods and Services Tax Act, 2017, o

to re-lay on the Table the Excise and Taxation Department Notification
No.57/GST-2, dated the 21* July, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.58/GST-2, dated the 21" July, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.

- to re-lay on the Table the Fxcise and Taxation Department Notification

No0.59/GST-2, dated the 21% July, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017, ‘

to re-lay on the Table the Excise and Taxation Department Notification
No.60/GST-2, dated the 21* July, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxation Department Notification
No0.61/GST-2, dated the 21% July, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxation Department Notification
No.62/GST-2, dated the 21% July, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.64/GST-2, dated the 27" July, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.69/GST-2, dated the 7™ August, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification No.
70/GST-2, dated the 26" August, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxation Department Notification No.
71/GST-2, dated the 26" August, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification No.
72/GST-2, dated the 27" August, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification No.
74/GST-2, dated the 11 September, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification No.
75/GST-2, dated the 11" September, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
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to re-lay on the Table the Excise and Taxation Department Notification No.
76/GST-2, dated the 16™ September, 2020, as required under section 160 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification No.
77/GST-2, dated the 21* September, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification No.
79/GST-2, dated the 1** Qctober, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification No.
83/GST-2, dated the 12" October, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,
to re-Jay on the Table the Excise and Taxation Department Notification No.
84/GST-2, dated the 12® October, 2020, as required under scction 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-fay on the Table the Excise and Taxation Department Notification No.
85/GST-2, dated the 12 October, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017. _
to re-lay on the Table the Excise and Taxation Department Notification No.
86/GST-2, dated the 20™ October, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification No.
87/GST-2, dated the 20" October, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification No.
88/GST-2, dated the 200ctober, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification No.
89/GST-2, dated the 20™ October, 2020, as required under section 166 of the
Haryana (Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification No:
90/GST-2, dated the 28™ October, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017, '
to re-lay on the Table the Excise and Taxation Department Notification No.
91/GST-2, dated the 28% October, 2020, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification No.

' 92/GST-2, dated the 28 October, 2020, as required under section 166 of the

Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.93/GST-2, dated the 17" November, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxation Department Notification
N0.94/GST-2, dated the 17" November, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
N0.95/GST-2, dated the 17™ November, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017. ‘

to re-lay on the Table the Excise and Taxation Department Notification
No.96/GST-2, dated the 8*%* December, 2020, as required under section 166 of
the Harvana Goods and Services Tax Act, 2017.

to re-fay on the Table the Excise and Taxation Department Notification
No.97/GST-2, dated the gh December, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.98/GST-2, dated the 8" December, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.99/GST-2, dated the 8™ December, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
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to re-lay on the Table the Excise and Taxation Department Notification
No.100/GST-2, dated the 8™ December, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017,
to re-lay on the Table the Fxcise and Taxation Department Notification
No.101/GST-2, dated the 15® December, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017. ‘
to re-lay on the Table the Excise and Taxation Department Notification
No.102/GST-2, dated the 15™ December, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.103/GST-2, dated the is® December, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.01/GST-2, dated the 18™ January, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017,
to re-lay on the Table the Excise and Taxation Department Notification
No.02/GST-2, dated the 22" January, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Departmeni Notification
No.03/GST-2, dated the 22% January, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. 4
to re-lay on the Table the Excise and Taxation Department Notification
No.04/GST-2, dated the 22" January, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and. Taxation Departrent Notification
No.05/GST-2, dated the 3™ February, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.08/GST-2, dated the 22" March, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017,
to re-lay on the Table the Excise and Taxation Department Notification
No.09/GST-2, dated the 22" March, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.10/GST-2, dated the 31% March, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.11/GST-2, dated the 135" April, 2021, as required under section 166 of the
Harvana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.12/GST-2, dated the 19" April, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.13/GST-2, dated the 21% May, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.14/GST-2, dated the 21% May, 2021, as required under section 166 of the

~ Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.15/GST-2, dated the 21% May, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxation Department Notification

No.16/GST-2, dated the 21% May, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.17/GST-2, dated the 21% May, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,
to re-lay on the Table the Excise and Taxation Department Notification
No.18/GST-2, dated the 21™ May, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
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to re-lay on the Table the Excise and Taxation Department Notification
No.19/GST-2, dated the 21™ May, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.28/GST-2, dated the 21 June, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.29/GST-2, dated the 21% June, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification -
No.30/GST-2, dated the 21¥ June, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.31/GST-2, dated the 21% June, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No0.32/GST-2, dated the 21* June, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.33/GST-2, dated the 1** July, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.34/GST-2, dated the 1% July, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.35/GST-2, dated the 1* July, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,
to re-lay on the Table the Excise and Taxation Department Nofification
No.36/GST-2, dated the 1% July, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Depariment Notification
No0.37/GST-2, dated the 1* July, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.38/GST-2, dated the 1% July, 2021, as required under section 166 of the
Haryana (Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No0.39/GST-2, dated the 1% July, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.40/GST-2, dated the 1% July, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017. . '
to re-lay on the Table the Excise and Taxation Department Notification
No.41/GST-2, dated the 1% July, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017, ‘
to re-lay on the Table the Excise and Taxation Department Notification
No.42/GST-2, dated the 67 July, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.43/GST-2, dated the 67 July, 2021, as required under section 166 of the
Haryana Goods and Services Tax Act, 2017,
to re-lay on the Table the Excise and Taxation Department Notification

" No.44/GST-2, dated the 26" July, 2021, as required under section 166 of the

Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.45/GST-2, dated the 21* September, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxation Department Notification
No.46/GST-2, dated the 21% September, 2021, as required under section 166
of the Haryana Goods and Services.Tax Act, 2017.
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to re-lay on the Table the Excise and Taxation Department Notification
No.47/GST-2, dated the 21* September, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.48/GST-2, dated the 1™ October, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Tabie the Excise and Taxation Department Notification
No0.49/GST-2, dated the 1% October, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.50/GST-2, dated the 1* October, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.51/GST-2, dated the 1** October, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Netification
No0.52/GST-2, dated the 1% October, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. '
to re-lay on the Table the Excise and Taxation Depariment- Notification
No.53/GST-2, dated the 1* October, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.54/GST-2, dated the 1% October, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
N0.55/GST-2, dated the 14© October, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017,
to re-lay on the Table the Excise and Taxation Department Notification
MNo.56/GST-2, dated the 141 October, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No0.57/GST-2, dated the 26" October, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.58/GST-2, dated the 26™ October, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No0.59/GST-2, dated the 26" October, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
to re-lay on the Table the Excise and Taxation Department Notification
No.62/GST-2, dated the 10" November, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017,
to re-lay on the Table the Excise and Taxation Department Notification
No0.63/GST-2, dated the 10" November, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017,

‘to re-lay on the Table the Excise and Taxation Department Notification

No.65/GST-2, dated the 22" November, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Administrative Reforms Department’s Notification
No.7/8/2011-3AR, dated the 26™ August, 2021, as required under section
21(3) of the Right to Service Act, 2014. ‘

to re-lay on the Table the Education Department Notification No. S.0.
67/HLA. 12/1999/S. 24/2004, dated the 1™ March, 2021, as required under
section 24(3) of the Haryana School Education Act, 1995,

to re-lay on the Table the Education Department Notification No. 8/134-2019
P8(1), dated the 16™ April, 2021, as required under section 24(3) of the
Haryana School Education Act, 1995.

to re-lay on the Table the Education Department Notification No. 7/24-2020
PS(4), dated the 8" December, 2021, as required under section 24(3) of the
Haryana School Education Act, 1995.



130.
131,
132.
133.

134,

137.
138.
139,
140.
141.
142.
145.
144,
145.
146.
147.
148,

149.

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

e
to lay on the Table the Excise and Taxation Department Notification
No.67/GST-2, dated the 16™ December, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.
to lay on the Table the Excise and Taxation Department Notification
No.68/GST-2, dated the 29" December, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.
to lay on the Table the Excise and Taxation Department Notification

- No.69/GST-2, dated the 29™ December, 2021, as required under section 166

of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.70/GST-2, dated the 29™ December, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017,

to lay on the Table the Excise and Taxation Department Notification
No.71/GST-2, dated the 29™ December, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.72/GST-2, dated the 29" December, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017,

to lay on the Table the Excise and Taxation Department Notification
No.73/GST-2, dated the 31" December, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.74/GST-2, dated the 31™ December, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.01/GST-2, dated the 4™ January, 2022, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017,

to lay - on the Table the Excise and Taxation Department Notification
No.02/GST-2, dated the 4™ January, 2022, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017,

1o lay on the Table the Excise and Taxation Department Notification
No.03/GST-2, dated the 4" January, 2022, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.04/GST-2, dated the 18" January, 2022, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.05/GST-2, dated the 18" January, 2022, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017,

to lay on the Table the Excise and Taxation Department Notification
No.06/GST-2, dated the 2™ February, 2022, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.07/GST-2, dated the 2" February, 2022, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017, A

to lay on the Table the Excise and Taxation Department Notification
No.08/GST-2, dated the 2™ February, 2022, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Annual Report of the Haryana Roadways Engineering
Corporation Limited (HREC) for the year 2014-2015, as required under
section 395 (1) (b) of the Companies Act, 2013.

to lay on the Table the Annual Report of the Haryana Roadways Engincering
Corporation Limited (HREC) for the year 2015-2016, as required under
section 395 (1) (b) of the Companies Act, 2013.

to lay on the Table the Annual Report of the Haryana Roadways Engineering
Corporation Limited (HREC) for the year 2016-2017, as required under

~ section 395 (1} (b) of the Companies Act, 2013.

to lay on the Table the Annual Report of the Haryana Roadways Engineering
Corporation Limited (HREC) for the year 2017-2018, as required. under
section 395 (1) (b) of the Companies Act, 2013,
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150. A MINISTER to Jay on the Table the Annual Report of the Haryana Roadways Engineering
Corporation Limited (HREC) for the year 2018-2019, as required under
section 395 (1) (b) of the Companies Act, 2013,
151. A MINISTER to lay on the Table the Annual Report of the Haryana Roadways Engingering
Corporation Limited (HREC) for the year 2019-2020, as required under
section 395 (1) (b) of the Companies Act, 2013,
152. A MINISTER to lay on the Table the Annual Report of the Haryana Roadways Engineering
Corporation Limited (HREC) for the year 2020-2021, as required under
section 395 (1) (b) of the Companies Act, 2013,
153. A MINISTER to lay on the Table the Annual Report of the Haryana Scheduled Castes
Finanice and Development Corporation Limited for the year 2015-2016, as
_ required under section 395 (1) (b) of the Companies Act, 2013.
154. A MINISTER to lay on the Table the Annual Report of the Haryana Scheduled Castes
Finance and Development Corporation Limited for the year 2016-2017, as
required under section 395 (1) (b) of the Companies Act, 2013,
155, A MINISTER to lay on the Tabie the Annual Report of the Haryana Scheduled Castes
Finance and Development Corporation Limited for the year 2017-2018, as
required under section 395 (1) (b) of the Companies Act, 2013.
156. A MINISTER to lay on the Table the Annual Report of the Haryana Backward Classes and
Economically Weaker Sections Kalyan Nigam Private Limited for the year
2016-2017, as required under section 395 (1) (b) of the Companies Act,
_ 2013.
157. A MINISTER to lay on the Table the Annual Report of the Haryana Backward Classes and
Economically Weaker Sections Kalyan Nigam Private Limited for the year
2017-2018, as required under section 395 (1) (b) of the Companies Act,
2013.
i58. A MINISTER to lay on the Table the 22ﬁd Annual Report of the Utlar Haryana Bijlt Vitran
Nigam Limited for the year 2020-2021, as required under section 395 (1) (b)
of the Companies Act, 2013.
159, A MINISTER to lay on the Table the Annual Report of the Dakshin Haryana Bijh Vitran
Nigam Limited for the year 2020-2021, as required under section 395 (1) (b}
of the Companies Act, 2013.
160. A MINISTER to lay on the Table the 35™ Amnual Report of the Haryana State Electronics
Development Corporation Limited for the year 2016-2017, as required under
section 395 (1) (b) of the Companies Act, 2013,
161. A MINISTER to lay on the Table the 36™ Annual Report of the Haryana State Electronics
Development Corporation Limited for the year 2017-2018, as required under
section 395 (1) (b) of the Companies Act, 2013.
V. PRESENTATION OF REPORT OF THE ASSEMBLY COMMITTEE.
THE CHAIRPERSON to lay on the Table of the House the Report of the Rules
(SPEAKER) OF THE Committee coniaining the recommendations of the
RULES COMMITTEE Committee regarding amendments in the Rules of
Procedure and Conduct of Business in the Haryana
Legislative Assembly, as required under rule 242 jbid.
VI. PRESENTATION OF REPORT.
THE CHAIRPERSON to present the Report of the Select Committee on the
(DEPUTY SPEAKER) OF Sports University of Haryana Bill, 2021,
THE SELECT COMMITTEE
CHANDIGARH: RAJENDER KUMAR NANDAL,
THE 1°T MARCH, 2022. SECRETARY.
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1.

Uh HAl

ERATOT ATl IR AT B IIfSAFTIH, 2017 BT ORI 166 B & DI Tg
JULAT & STJAR AEDHN Td PR fIUET SRR =T 11 /SO,
-2, fAIBT 12 A€, 2020 ST W Y: IS |

Uh HAl

ERATOT ATl IR AT B IIfSAFTIH, 2017 BT ORI 166 B & B T
JULAT & STJAR AEDHN Td PR [IUET SRR H=am 12 /iU,
E—2, AT 12 A, 2020 ¥ R YA: R |

SRATOT AT IR AT B INAFTIH, 2017 BT ORI 166 B JEH BT Ts
JULAT & SIJAR AEDHRN Td PR fIUET SRR H=am 13 /S,
-2, faswifdd 31 A€, 2020 WR G R |

ERATOM AT 3R AT B SMAFIH, 2017 DI IRT 166 & NI DI T
VST & AR AEMHRI Ud M fOIRT SGAAT G114/ SI1LG.
—2, faTifdhd 31 AME, 2020 ST WR Y: G |

BRATOT AT 3R HaT $R ARAFIH, 2017 B GRT 166 & 3T Bl Ty
VST & AR AMHRI Ud M O9RT ST G115/ SI1LG.
E—2, faTifdhd 31 AME, 2020 ST WR Y: G |

ERATOT ATl IR AT B IIfSAFTIH, 2017 BT ORI 166 B & B T
JULAT & STJAR AEDHRN Td PR [IUET SRR =T 16 /IO,
E—2, faAifda 31 A, 2020 ¥ R YA: R |

ERATOM AT 3R AT B SMAFIH, 2017 DI IRT 166 & NI DI T
VST & FTAR AEHRI Ud M fOIRT ST 61 17 / SILG.
—2, faAIfda 31 A/, 2020 W91 WR YA: R |




ERATOT ATl IR AT B IIfSAFTIH, 2017 BT ORI 166 B & DI T
JULAT & STJAR AEDHN Td PR [IUET SRR H=am 18 /iU,
—2, faAifda 31 A/, 2020 #S1 R YA: R |

SRATOT ATl IR AT B IIAFTIH, 2017 BT ORI 166 P JELH BT Ts
JULAT & STTAR AEDHN Td PR fIURT SRR |=am 19 /iU,
—2, faAifda 31 A/, 2020 #S1 WR YA: R |

10.

ERATOM AT 3R AT B SMAFIH, 2017 DI IRT 166 & IFMefA DI T
VST & AR AEHRI Ud RN fO9RT SRREAT [T 20/ SI1LG.
—2, faAifdha 31 A/, 2020 WS WR YA: R |

11.

ERATOM AT 3R AT B SMAFIH, 2017 DI IRT 166 & NI DI T
VST & AR AEHRI Ud R fGIRT SRRAAT 6T 21/ SILG.
—2, faTifdhd 31 AME, 2020 ST WR Y: G |

12.

ERATOT ATl IR AT B IIfSAFTIH, 2017 BT ORI 166 B & DI T
JULAT & STJAR AEDHN Td PR [IUET SRR H=am 22 /.U,
&2, faiferd 31 AT, 2020 HST R YA: |

13.

ERATOT ATl IR AT B IIfAFTIH, 2017 DT ORI 166 B A DI T
JULAT & STTAR AEDHN Td PR [IUET SRR | 23 /iU,
2 faAifara 31 Ard, 2020 A UR Y R |

14.

SRATOT AT 3R HaT $R AREH, 2017 DI GRT 166 & ST Bl g
VST & JTAR AEHRI Ud R OIRT SJRIAAT FAT 24/ SI1LG.
2, AR 31 A1, 2020 AT WR YA & |

15.

ERATOT ATl IR AT B IIfAFTIH, 2017 DT ORI 166 B & DI T
JULAT & STTAR AEDHN Td PR [IHRT SRR =T 25 /1.4,
2, AR 31 A, 2020 AT WR YA & |

16.

BRATOT AT 3R HaT $R ARFIH, 2017 DI GRT 166 & 3T bl Ty
VST & JTAR AEMHRI Ud R OIRT ST 6T 35/ S1.G.
&2, faAifda 16 oM, 2020 ST TR YA: R |

17.

BRATOT AT 3R HaT PR ARAF™H, 2017 DI GRT 166 & 3T bl Ty
VST & FITAR AGHRI Ud BRI fG9RT SJGAAT FAT 36/ S1.G.
&2, faAifda 16 oM, 2020 ST TR YA: R |

18.

ERATOT ATl IR AT B IIfAFTIH, 2017 BT ORI 166 B A DI T
JULAT & SIJAR AEDHRN Td PR fIURT SRR | 37 /iU,
2, feAifha 16 3Mie, 2020 Sl WR YA: R |

19.

SRATOT ATl IR AT B IIAFTIH, 2017 BT ORI 166 B JLH BT Ts
JULAT & STJAR AEDHN Td PR fIUET SRR H=am 38 /M.,
2, feAifHa 16 3mie, 2020 Sl WR YA: R |

20.

ERATOT AT 3R AT B SMAFIH, 2017 DI IRT 166 & AT DI T
VST & AR AGHRI Ud R fG9RT SRAAT G139/ S1.G.
2, feAifHa 16 3mie, 2020 Sl WR YA: R |

21.

U HAl

ERATOT ATl IR AT B IIfAFTIH, 2017 BT ORI 166 B & DI Ts
JULAT & STTAR AEDHN Td PR fIHRT SRR =T 40 /ST,
&2, faAifda 16 oM, 2020 ST TR YA: R |

22.

SRATOT AT IR AT B IIAFTIH, 2017 DT ORI 166 B JEH BT Ts
JULAT & ITJAR AEDHN Td PR [IURT SRR =T 41 /.U,
2, feAifdha 20 amie, 2020 Gl WR YA: R |




23.

ERATOT ATl IR AT B IIfSAFTIH, 2017 BT ORI 166 B & DI T
JULAT & STJAR AEDHN Td PR [IHET SRR =T 43 /SN,
2, feAifha 07 #E, 2020 AT WR YA: R |

24.

SRATOT ATl IR AT B IIAFTIH, 2017 BT ORI 166 P JEH BT T9
JULAT & STJAR AEDHR Td PR [IHNT SRR =T 44 /LU,
2, feAifdha 21 #E, 2020 A1 WR YA R |

25.

BRATOT AT 3R HaT HR AAFIH, 2017 DI GRT 166 & 3T I T
VST & FTAR AGHRI Ud DR fOIRT SJRIAAT G145 / SI1.G.
&2, femiferd 21 #E, 2020 ST WR YA T |

26.

BRATOT AT 3R HaT $R AAFIH, 2017 DI GRT 166 & 3T I Tg
VST & AR AGHRI Ud R [OIRT SJRGAAT FAT 46 / SI1.G.
&2, femifed 27 #E, 2020 ST WR YA: R |

27.

ERATOT ATl IR AT B IIfAFTIH, 2017 BT ORI 166 B & DI T
JULAT & ITJAR AEDHRN Td PR [IURT SRR =T 47 /U9,
2, feAifdha 27 #E, 2020 HST UR YA R |

28.

BRATOT AT 3R HaT $R ABH, 2017 B GRT 166 & ST Bl Ty
VST & FTAR AMHRI Ud DR O9RT SJERIAAT AT 48 / SI1.G.
A2, feAifdha 27 #E, 2020 HST UR YA R |

29.

BRATOT AT 3R HaT $R AAFIH, 2017 DI GRT 166 & 3T bl Tg
VST & AR AGHRI Ud DR fOIRT ST FAT 49 / SI1.G.
&2, femifed 27 #E, 2020 ST WR YA R |

30.

BRATOT AT 3R ¥aT $R ARAFIH, 2017 DI GRT 166 b 3T bl Ty
VST & FTAR AEHRI Ud R fO9RT SJRAAT [T 50 / SI1.G.
&2, famifda 23 S, 2020 HAS W YA G |

31.

ERATOT ATl IR AT B IAfAFTIH, 2017 DT ORI 166 & & DI T
JULAT & STJAR AEDHN Td PR [IUET SRR =T 51 /1.4,
2, feAIfHa 30 T, 2020 G WR YA R |

32.

SRATOT ATl IR AT B IIAFTIH, 2017 BT ORI 166 P JLH BT Ts
JULAT & IIJAR AEDHRN Td PR [IUET SRR =T 52 /1.4,
2, faifad 30 S, 2020 HS WR YA R |

33.

ERATOT AT 3R AT B SMAFIH, 2017 DI IRT 166 & IMEfA DI T3
VST & FITAR AEHRI Ud BRI fO9RT ST 6T 53 / Si1LG.
&2, feiferd 30 S, 2020 A TR YA R |

34.

ERATOT AT IR WaT &) SIfSfaH, 2017 T ORT 166 & AHT DI To
VST & JTAR AEMHRI Ud R fOIRT SRIAAT FAT 54 / SI1.G.
&2, feTiferd 06 FeITE, 2020 WSl YR YA: & |

35.

ERATOT AT IR [T R AFTIH, 2017 BT &RT 166 B [N P TS
JULAT & STJAR AEDHN Td PR [IURT SRR =T 55 /1.0,
&2, feTifed 06 FeuTE, 2020 WSl YR YA: & |

36.

ERATOT ATl IR AT B IIfAFTIH, 2017 DT ORI 166 B & DI T
JULAT & STJAR AEDHN Td PR [IURT SRR =T 56 /1.0,
A2, AT 21 Femg, 2020 A R Y G |

37.

SRATOT AT 3R HaT $R ABIH, 2017 DI GRT 166 & 3T bl T
VST & JTAR AEHRI Ud M GIRT ST 6T 57 /Si1LG.
A2, fRifrd 21 FeumE, 2020 HS1 YR YA: & |

38.

ERATOT AT IR WaT &) SIfSTH, 2017 BT ORT 166 & IMEhT DI Tg
VST & AR AEMHRI Ud R GIRT ST 6T 58 / S1.G.
&2, feiferd 21 FeumE, 2020 ST UR GA: & |




39.

ERATOT ATl IR AT B IIfSAFTIH, 2017 BT ORI 166 B & DI T
JULAT & STJAR AEDHN Td PR [IURT SRR | 59 /1.4,
2, feAIfRT 21 FTE, 2020 A UR YA R |

40.

SRATOT ATl IR AT B IIAFTIH, 2017 BT ORI 166 P JLH BT Ts
JULAT & ITJAR AEDHRN Td PR fIHRT SRR =T 60 /1LY,
-2, eI 21 FaTg, 2020 AS WR YA: & |

41.

ERATOM AT 3R AT B SMAFIH, 2017 DI IRT 166 & NI DI T
VST & AR AMHRI Ud M fO9RT ST G161/ SI1.G.
2, feAIfRT 21 FTE, 2020 A UR YA: R |

42.

ERATOT AT IR |aT &) SIfSTH, 2017 BT &RT 166 & IMEfT DI T
VST & AR AMHRI Ud R fOIRT SJRAAT 6T 62 /ST
&2, feiferd 21 FeImE, 2020 ST YR GA: & |

43.

ERATOT AT IR [T HR AFTIH, 2017 BT &RT 166 B [T dY TS
JULAT & STTAR AEDHN Td PR [IUNT SRR =T 64 /SI.UH.
&2, feiferd 27 FemmE, 2020 ST UR GA: & |

44.

ERATOT ATl IR AT B IIfAFTIH, 2017 D ORI 166 & & DI T
JULAT & ITJAR AEDHRN Td PR [IHRT SRR =T 69 /SI.UH.
2, fRAIHT 07 ST, 2020 WSl WR Y: G |

45.

ERATOT AT 3R AT B SMAFIH, 2017 DI IRT 166 & AT DI T
VST & AR AEHRI Ud R fO9RT SIRREAT |1 70/ SI1LG.
2, fRAIHT 26 ST, 2020 WSl WR Y: G |

46.

BRATOT AT 3R HaT $R AAFIH, 2017 DI GRT 166 & 3T I Tg
VST & AR AEMHRI Ud M fOIRT ST 61 71/ SILG.
&2, faTiferd 26 TR, 2020 HST UR Y: R |

47.

Uh HAl

BRI AT 3R HaT PR AAFIH, 2017 B GRT 166 & I Bl T
VST & AR AMHRI Ud M fOIRT ST 61 72/ Si1LG.
&2, feiferd 27 TR, 2020 AT R Y R |

48.

Uh HAl

ERATOT ATl IR AT B IIfAFTIH, 2017 BT ORI 166 B & DI T
JULAT & ITTAR AEHRN Td PR [IURT SRR =T 74 /LU,
2, faAifha 11 RadwR, 2020 AT R G R |

49.

TH HAl

SRATOT AT IR AT B IIAFTIH, 2017 BT ORI 166 P JLH BT Ts
JULAT & STJAR AEDHN Td PR [IUET SRR = 75 /1.4,
2, feAifha 11 RadwR, 2020 AT UR G R |

50.

ERATOM AT 3R AT B SMAFIH, 2017 DI IRT 166 & NI DI T
VST & AR AMHRI Ud M fOIRT SJRGAAT 6T 76 / SI1.G.
2, faAifha 16 RadwR, 2020 HST UR Y: R |

51.

ERATOT AT 3R HaT HR AAFIH, 2017 DI GRT 166 & 3T Bl g
VST & AR AMHRI Ud M GIRT ST 61 77 / SiLG.
&2, femiferd 21 faawR, 2020 AT WR G I |

52.

ERATOT ATl IR AT B IAfAFTIH, 2017 DT ORI 166 & & DI T
JULAT & IIJAR AEDHN Td PR fIURT SRR |=ar 79 /1.4,
&2, AT 01 STaER, 2020 WS WR Y: R |

53.

ERATOT ATl IR AT B IIfSAFTIH, 2017 BT ORI 166 B & DI T
JULAT & STJAR AEDHRN Td PR [IUET ST H=am 83 /iU,
2, fRifd 12 3raaR, 2020 Al WR Y: & |

54.

SRATOT AT IR AT B IIAFTIH, 2017 DT ORI 166 B JEH BT Ts
JULAT & SIJAR AEDHN Td PR [IUET SRR A= 84 /SI.U,
2, fRifad 12 3ragaR, 2020 A WR Y: & |




55.

ERATOT ATl IR AT B IIfSAFTIH, 2017 BT ORI 166 B & DI T
JULAT & STJAR AEDHN Td PR [IURT SRR H=aT 85 /iU,
A2, fRAIFT 12 STafER, 2020 HST UR Y: T |

56.

SRATOT ATl IR AT B IIAFTIH, 2017 BT ORI 166 B JLNH DI Ts
JULAT & STJAR AEDHRN Td PR [IHNT ST =T 86 /iU,
2, fRTifad 20 3raER, 2020 AT WR Y: & |

57.

BRATOT AT 3R HaT HR AAFIH, 2017 DI GRT 166 & 3T I T
VST & AR AGHRI Ud BRI fO9RT ST =T 87 /Sil.G.
&2, faAifha 20 TaTER, 2020 WSl WR Y: R |

58.

ERATOM AT 3R AT B SMAFIH, 2017 DI IRT 166 & NI DI T
VST & JTAR AGHRI Ud R fG9RT SJeIAAT G188 / Sil.G.
E—2, fAIMBT 20 R, 2020 AT W Y: IS |

59.

ERATOT ATl IR AT B IIfAFTIH, 2017 BT ORI 166 B & DI T
JULAT & STJAR AEDHN Td PR [IUET SRR H=aT 89 /iU,
-2, fAAIPT 20 R, 2020 AT W Y: & |

60.

ERATOT ATl IR AT B ST, 2017 DT ORI 166 B & DI T
JULAT & ITTAR AEDHRN Td PR fIUET SRR H=aT 90 /iU,
-2, fAIfbd 28 FRER, 2020 A W Y: W |

61.

ERATOT AT 3R AT B SMAFIH, 2017 DI IRT 166 & NI DI T3
VST & FITAR AEMHRI Ud R fOIRT ST G191/ Si1.G.
-2, fAIfhd 28 FARER, 2020 A W Y: W |

62.

BRATOT AT 3R HaT PR ARF™H, 2017 DI GRT 166 b 3T bl Ty
VST & AR AEHRI Ud BRI fOIRT SJRAAT FAT 92/ Si1.G.
-2, fAAMBT 28 FRER, 2020 HT W Y: T |

63.

ERATOT ATl IR AT B IIfAFTIH, 2017 BT ORI 166 B & DI T
JULAT & STJAR AEDHN Td PR [IUET SRR =T 93 /iU,
&—2, fAIfbd 17 TawR, 2020 HS TR G: R |

64.

ERATOT ATl IR AT B IIAFTIH, 2017 BT ORI 166 B A DI Ts
JULAT & STJAR AEDHN Td PR [IUNT SRR =T 94 /SI.U,
&—2, fAIfPd 17 FawR, 2020 H W ARG |

65.

ERATOT A1 3R HaT B SMAFIH, 2017 DI GRT 166 & MM Bl T8
VST & AR AEHRI Ud BRI fO9RT SRAAT 6T 95 / S1.G.
-2, faifhd 17 FawR, 2020 A W Y: T |

66.

ERATOT AT 3R HaT $R IAAFTIH, 2017 B GRT 166 & ML DI g
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